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15-12-97 	Heard Mr.S.Sharma learned/appearing 

on behalf of the aoDlicant. He submits tlt 
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violating 	'the procedures the respon- 

dent No.2 is going to appoint otheperson;( 

j from outside(Morigaon diet.) who did not 

appear in the written test. Accordingly .1 

Mr.Sharma aWwwUN submits that this is 

not permissible undSr the rule.. 

j 	Heard Mr.A.K.Choudhuryi. learned 

Addl.C.G.S.C.ubmits that at present be 

has no instructions. Mr.Cboudkiury shall 

take necessary instruction in this regard 

I within 3 weeks. Till then the respondent 

No.2 shall not make any appointment. 

List it on 6-1-98 for Admission. 
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6-1-98 	 2 weeks time is allowed on the 
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prayer of learned counsel for the parties. 

Member 	 Vice-Chairman 

There is no representation. For the 

ends of justice 2 weeks further time 

1granted. 
List on 9.2.98 for written statement 

and further orders. 
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9-2-98 On the prayer of learned counsel 

for the parties case is adjourned tui 
18-2-98. 
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18.2.98 	 On the prayer of the learned 

counsel for the parties this case is 

adjourned till 26.2.98. 
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On the prayer of Mr S, Sarma, learned 

counsel for the applicant two weeks 

further time allowed fot filing aida-
vit. 

List on 16.3.1998 for adrnjssjc. 

/2 aLc&ov' 	
P9 

	Me ber 	 Vice-Chajrnan 

Avv 
o(v 	 • 	

J- 

p U4 \* 

& :2 

• 



O.A. 26/97 
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16.3.98 	Heard counsel of both sides. 

Hearing concluded. Order pronounced in 

the open Court, kept in separate sheets. 

The application is dismissed. 

No order as to costs. 
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